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T THE CENTEAL ACHMINTZTPATIVE TEIRINAL, JATFUPR EBEEZMNIH, JSJAIFUR.
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Date of Decisicn: 4.7.94,
0a 605/92
So J’.:‘o G}.F‘.G s e APPL— - ‘TT.
VSe
UNION OF INDTA ' «ve RESEFONDENTS
CORAM:
HOMYRLE ME, JUSTIOR TL.L., MEHTL, VICE CH 3 o
FOM'RLE MR, O,F, SR2PMI, MEMBER (A).
For the Applicant vee SHEREI PN, MATHUER,
For the Rasrandents eee SHRT PRAVEDH EZLWIDA,
,.‘ﬂ
’ FEP HON'RELE MR, JUSTICE T,L. MEHTA, VICE CHATIRMAN,
s

>év athority d=ztzsd 11,586,922, is bad in law for the £ollowing
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f Ha i L waz not a pact of the
{ . jok =f the applicant 2o perfzrm the dutiss
an? hz 2aonoh ke punished for any omiision,

if amy, in thé maragement of Cante=en,

He has been exonzrsked by ths enguiry cfficer and it was the
duty of the dizcirlinary zuthority to 2xasindins all the
statensnts recorded ard to avpracists them, Tio was also tha
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during ths enguiry and it was 2lso the duty o £ the rezpon-

é)\A dznts ko give rzasonz for dis-sgreeing with the snquiry

. We hawve gons throudgh the onlsy of £the dlzciplinary

the oninion. He haz alas ot explained
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fering and what are the reasons for differing with

the enquiry »~fficer. The disciglinsry anthority has jurisdiction
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to differ ut wienhe differs, it is his duty to pas
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order and to Jive reasonz for zring with the engairy officer.
We will not live to pass zny Jdetailed order in this casz. We
szt aside the opder Annevure a-1 dated 11.5.92 with & directicon

thst the 4i szlLllngr' aathority shall pazs a3 spsaking order

wuiloy officer, if he

-

steting reasons f£or Aiffering with the e
wants to differ, H: will bz a2t liberty to accept the reoort of
. L2 . s -
the enquiry folcerL?o differ from the engquiry HSfficer after
Gmeh
giving Jdetailed reasons oF :xuanj the evidence recordzd by the
: \
engiiry officer. The applizznt will be at liberty to file a frech
0z if he aggrisved with the fresh ordsr of the dAisciplinary
authority, 1f any passed by him.

3. The OA tqnlg Ais-oegzd of accordingly, with no ordsr as

to costs.
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(o.l. Sharma) D.L. Mehta)
ember (4) Vizce-chairman
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